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i Hon ' le Ne. AsKe Bhatnagar, J o i¥e
on'eble M, D.R. Tiwepi, A.M
Sri B Tiwari learned counsel for the applicant is
present,

Sri Saumitra Singh learned counsel for the respondents
submits that ne has not received copy of the contempt
petition so he is not able to argue in this case,

Icarned counsel for the applicant is directed to supply
a copy of the contempt petition so that he can argue

the matter and obtained instfuctions from the department
before the next dets,

Interim order in 0.A.923/04 shall continue till
then. |

l&St on 13-12t2004-

counsel,
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Copy of the order is given to the respondents'’ i
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